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'I dtiy 

I NI1YAN.(~DA MISRA : 
of 'A'GRICULTURE 'be 

tate: 

(a) whether it is a fact that the Italian 
Government have offered grants for agricul-
tural 'PI ~ects including a programme for 
increasing paddy 'production in Orissa ; and 

(b) if so, the conditions of the grant and 
d tail of farm 'projects specially in Oris a 
State 1 

THE MINISTER OF AGRICULTURE 
(RAO"BIR.ENDRA SINGH): (a) and (b). 
The ·Italian Government have offered aid for 
the following two agricultural proj cts : 

~1') Integrated Developmebt of Agricul-
iute in Orissa, Madhya Pradesh and 
'Haryana. The total amount of ass is-
'tance proposed under the project is 
US 13 million to be used in the 
prdjects in all the tbree States. The 
grant will be in the form of fertiIi ers, 
trucks, tractors, farm machinery, 
. quipment as 'well as technical assIs-

1ance. It is -envisaged to cover roughly 
1 lt1kh hectares 1n each State and 'the 
project will tJt carried out for a period 

. of atleast three years from the date of 
its actu I commencement. 

(2) llncreased production of almonds, 
olives and other crops in Uttar *' . , ' . I 

:radesh, Himachal Pradesh anQ 
jammu and Kashmir. The proposed 
amount of assistance for the project 
is 57 % of th t J CO t of the projett 
amdUn' to US 3:3 millions. The 

i an'Ce would be for the develop.. 
me{lt of temperate climate fruit crops 
in the three Nor$ern State, namely: 
Uttar Pradesh, Himachal Pradesh and 
Jammu and Kashmir for planting of 
fcui tr , or har~, traimn 0 I 

nanneJ and establi h t of 
gro-indu tri J unit for d loping 

fruit production, and 
lXI rketiD the thr at. 

Imported Ibke Ods 

·943. ~HRI :amKU RAM 1JA III' 
the Minister of FOOD AND CIVIL SUW. ~ 
LIES be pleaRed to state : 

(a) whether Government prdpose ' to 
increase the aJJocatiort, streamline and make 
available at cheaper price impotted ' tdibte 
oils for public distribution system ; fino 

(b) whether Government have takJn steps 
to prevent imported edible oils beiU8 
admixed with other 'indigenous edible oils 
and jf so, the details thereof? 

THE MINISTER OF STATE OR THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SaRI BHAGWAT 1 
A~AO) : (a) and (b). Allocations of impor-
ted edible oils to States/Union TerrJtori 
far public di tribution sy tern are made every 
month on the basis of various factors, such' 
as demand, con umption pattern, availability 
of indigenous edible oils in the State or 
region, availability of stocks with the State 
Trading Corporation. pace of lifting of the 
aJJocations made earlier, availability of stock 
of imported edible oil etc. The allocation 
to the State Governments has been increased 
with effect from April, 1983 • 

The imported edible oils are reI ed at 
pre-determined prices to the States. The 
States have been advi ed to fix the end-r ail 
price by keeping the distribution over-head 
to the barest minimum 0 that the e oil re 
available to the consumers at a re on Ie 
price. It is the re pon ibmty of the t 
Governments \0 fix realistic quota for i u 
to each card holder per month, take regul r 
checking of shops by functionaries of the 
Civil Supply Department and take all 
measures to make th BY tern stream-lined 
and effective so as to ensure th t imported 
oils are equitably dj tributcd am n t 
consumer in the tate. Th imported oil 
are distributed directly to the co u 
thioug'h ir price hop nd tb Ci 1 
Supplies ta1f of the Stat o¥ rnm nt 
undertake frequent inspection to n 
that it is not mixed with oth roil. Ad mix-
tur of edible oil i 1 0 prohibited un r 
the Prey ntion ood Adult lion t , 
1954 d rut tb r under. 




